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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

O.A. No. 197 of 198 7

•?

DATE OF DECISION * 10.3.1987.

SH. 3HUTTER.
Petitioner

SH. SATBHIR SINGH Advocate for the Petitioner(s)

Versus

UWION OF IP® IA & OTHERS. Respondent

SH. Q.N. nOOLRI, S.C. for Rlys. _Advocate for the Respondent(s)

CORAM:

-The Hon'ble Mr. p. sriniuasan, i^iember (a)

The Hon'ble Mr. cH. ramakrishna rao, riembBr (3),

•(Judgm!3nt dGliutarcd by Hon'ble fir, Ch, Ramakrishna Rao, nomber (3).

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

A



i

/

3 U D G PI E N T

) Shri Satbhir Singh, caunsel for the applicant, present.

Shri O.N. Moolri, learned Standing Counsel f.or t,he Railways, present

for the respondents.

2. • Tha order complained against in this application reverting the

applicant from tho post of f'lason to that of Senior Gangman was passed

on 23.1.1987. He has filed an appeal against this order on 7.2.1987,
s.

and that appeal is still pending. Thus,, the applicant has not exhausted

all the departmental rsmedies aV^lable to hiin. We, therefore, think
that the present application is premature and deserues to be dismissed

on that ground.

3". liie, therefore, dismiss this application uith a direction to

Respondent No.2,NUjho is the appellate authority, to dispose of the

applicant's appeal within three months from the date of rccoipt of

this order. Parties to bear their own costs. . •

(CH. RAFiAKRISHNA RAO)
MErlBER'(i])
10.3.1987.

(P. SRINIVASAWy •
PlEriBER(A) "
10.3.1987.


